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R CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH
‘ CIRCUIT CAMPs BILASPUR(CHHATIS®ARH)

Ooriginal Application No.442 of 2002
= SR t

Bilaspur, this the 26th September, 2003

Hon'ble Shri Justice V.8.4ggarwal, Chaiman

Hon'ble Shri Anand Kunar Bhatt,Administrative Member

le P.Mohan Rap s/o P.Narayan Rao
agéd = 59 years, employed as Electric Train
Driver under Senior Divisional Electric Engineer(op)
posted at SOEQRIY.' Bilaspur(C.G.)

2 Lalji singh s/o Ram Deva Singh aged
aged 58 years employed as Electic Train ,
Driver under Senior Divisional Blectric Engineer(op)
posted at S.E.Rly., Bilaspur,

3¢ G.Ts Achari 8/0 G.8Achari, aged about 54 years
employed as Blectic Train Driver under Senior
Electric Engineer(oP) and posted at S.E.Rly,
Bilaspur,

4. A.C.Swain s/o B.M.Swain, aged about 57 years
employed as Electric Driver under Sr.Divisional
Electric Engineer(OP) and posted at S.E.Rly.,Bilaspur

5« Roop Singh s/o Heera Singh aged a bout 57 years,
employed as Electric Driver wnder Sr.DEE(OP) posted
at SoEoRlYo' Bilaspur. ‘

6. S.I.Hussain, aged about 53 years employed as
Electric Train Driver, nder senio: Electric Engineer
(OP) posted at S.E.Rly.,Bilaspur,

7. Hl.R.Yadav S/0 Judawan Yadav aged about 57 years
employed under Sr.Divisional Electric Bngineer(op)
posted at S.E.Rly,., Bilaspur,

8. R.Shrinivashlu S/o Sitaram Swamy, aged about 51 years
émployed as Blectric Train Driver under Sr.Divisional
Electric Engineer(op) posted at S.E.Rly.,Bilaspur,

9. P.K.Massey s/o Rajlingu aged 53 years employed
under Sr.Divsional Electric Engineer (op
posted at S.E.Rly.,Bilaspur,

10. Narayan Prasag S/0 Santlal aged about 54 years
employed as Electric Train driver under S.Divisiona}
Electric (OP) posted at S.E.Rly Bilaspur,

11, S.Mehboob S.A.Jaan aged about 54 years employed as
Electric Train Driver under Senior Electric Train
Driver posted at S.E.Rly, Bilaspur,

12. B.K.Seria S/o B.B.Seria, aged about 52 years
- émployed as Electric Driver under Sr.Divisional
Bledtric BEngineer (op) posted at §.E.Railway, Bilaspur,
13. S.Badruddin 8/0 Mohiddin aged about 52 years employed
as Electric Train Driver under Sr.Divisional Electric
Engineer(oP) posted at S.E.Rly.,Bilaspur,

o, Applicants.
(By Advocate - None)
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Versus

Union of India through

the General Manager, S,E, Rajilway,
South Bastern Railway, Gardenreach,
Calcutta, 43,

and 18 others, ses  Respondent:

(By Advocate = Shri M«N. Banerjee for official respondents.,

Shri G.V. Krishna Rao on behalf of Shri P.
Shankaran for the private respondents)

OR DER (Qral)
‘Justice V.S arwal -

The applicants are Presently warking as Goods Train
Driver and seeks promotion to the Post of Passenger Train
Driver. The applicants hae submitted their dapplications, but
were not promoted. The appl icants contend that to the post of
@sicjisqri‘ram Driver the method of selection is seniority cum |
Suitability. By virtue of the present application they seek
quashing of the promotion order of 3rd December, 200] based
on a&n empanelment which according to the applicant is not
fair arder. According to the app] icants they have been

vitiated on the ground of irregulaties ang arbitrariness,
2. The petition has been contested.

3. The respondents pPlead that all the applicants are
warking as Senior Googs Driver in the Bilaspur Division.

In order to £1i1] up 34 vaca}xcies of Rassenger Driver in the
8cale of Rs. 5500-8000/~ 102 eligible senior goods train
Driver and goods driver in the said scale were called to
4Ppeir in the selection. The applicants were also one of
them. In the selection the applicants could not come out

Successfully ang therefore they were not empanelled,
it is denied that there is no arbitrariness aor unfairness
in the method Oof selection that was adopted.
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4. It is obvious fram the aforesaig facts that for the
above said promotion selection process was held. The applicias
had also taken part in the said selection. It is settled
principle of law that a person who campetes with others

later on cannot urge that the procedure of selection so
ddopted is illegal. To that extent the plea as such must fa:.}.

-5« The only other contention raised is that the selection
process suffers from irregularities ang arbitrariness, In
order to prove the same there s to be Some material before
the Tribunal to indicate that thers was irregularity aor
arbitrariness in the method of Selection. Merd y because
the juniors of the applicants have been promoted adopting the
method of selection pProcess, there is no other materijal as
in the present case and it cannot be termed that the selection
méde would be invalid or there would be arbitrariness therein,

There 1is no other Plea worth consideration.

6. Resultantly the GA must £fail and is dismissed.

(Anand Kumar Bhatt) (V.S. Aggarwal)
hdministrative Member Chairman
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